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MR. DEPUTY CHAIRMAN;
House is adjourning now,

No.

SHRI VITHALRAO MADHAVRAO
JADHAYV: Now there are so0 many
things to be spoken about,

Sir, we have done a lot of progress
in the atomic energy field. We have
done a lot of progress in space res-
earch. We have done a lot of pro-
gress in science and technology., But
we have to do a lot in the field of {

transport, railways, mnational high- |
ways, all these thmgs I
Last point, Sir, I would like to

eonclude because I do not want to
speak much because my colleague,
Smt. Suryakanta Patil is going to
raise very pertinent issues of our re-

gion. I have left everything to her
because we come from the same
place.

We would like to build this coun-
try. I want to conclude my speech
with a quotation from Madam Gan-
dhi’y speech:

“We would like to build this
country in such a manner that if
India’s name is mentioned any-
where or if itg citizens go anywhere,
there goes with them a new life, |
a new strength and a new ideo- ‘
logy:”

This is what we want this country
1o be.

With these few lines I conclude my
speech,
The House adjourned for

lunch at thirtyone minutes
nast one of the clock.

The House reassembled after lunch-
at thirty-two minutes past two of the
elock. [The Vice-Chairman (Shrimati
Kanak Mukherjee) in the Chair].
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RE. STATEMENT ON ARTICLE 249

SHRI JASWANT SINGH (Rajas-
than): Madam, I have to iake one
minute, We would like to be infor-
med when the statement on Article
249 iy likely to be made, The hon.
Minister for Parliamentary Affairs is
here and he ican inform the House.
We were given to understand that it
would be made at 2.30 pm. and
were informed that a meeting is tak-
ing place between the Attorney-Gen-
eral and the Home Minister. We
just want to know when that state-
ment is likely to be made,
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THE APPROPRIATION (NO. 4)
BILL, 1986—contd.

THE VICE-CHAIRMAN (SHRI-
MATI KANAK MUKHERJEE): Now
we will take up further discussion on
the Appropriation (No. 4) Bill, 1986,
Shrimati Surya Kanta J. Patil.
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am & fFaml =7 dXEgAr =gt §)

L ST B A9y 9T % qE § FI
Car fw oz W w1 fHam ag“rmr«:

(& A AR @ A g Aifes

g, afFs ore ag geanEl #, a@ie
#, faei & wogy ¥ i 9x frard

 =AT g AR weg ¥ Sar § 1 gw

gz TR FEy BFoz@ AW 4 e

ge apdd ¥ fraal #1 g wmar
TOEFm L 8w wmee famEr o«
T OE | g gwEge wedr wrEal
®  IGHT '@;’Jﬁ SET qmy - &,

afer 9@ %z ¥ fawl gwgmr
e g ? @z W@,
CTg FT U 47 grfast w1 e
. 9gT Tloq a1q &, FgT Wy AT\
g wE W WA 3T 9@l @)

TR B

oy 9T &1 grfes) §
T ?E, fwdr & qrEr ¥ fafor

2@ HIX EET AT W OF@ W R
S gl Al U8 Fo ATl Tl TAT quar

g\ el wax § o omw wE g,

. wmR ag fea & fw @ mar

g}nlirsrtﬁmmwam
AT T A g, WY §

“maedx AT 91 fqWer 99w,
3 g " E1 AT § AT |
AT ¥ dw-Aar 4,
fraw F9 am & WU g At "

AR T wE=T & qT A[ASE  qi
F1H THIT W QY WA I WeE R
FT@T E |

AT |
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SHRI NIRMAL CHATTERJEE
" (West Bengal): Let us congratulate
her for her very eloquent maiden
speech. I am only wondering why
maiden speecheg argue against the
Government but support them. That
they should explain,

st &o  FAIIAT  I}[E
(atg 93w) : ey =gH HavHA
St owfygws faer gmy ame g,
9 1318,40,40,000 & I
HIFe- 7 Fararqar g afxs N
USH  AWEATE KTV QW F HIHA §,
AFT ARANT @Y gU faa fewrdqeq
¥ fau ¥ W uNifvgma faw
g Tl AE 3, AZ A & ATHIRC
| .

[swawrafe agea TR gu 1]

qgrey, ST AR W BRI,
7@ F--udTwd, Taedl, TAST,
A THAIRE, Warww 6 fefay
TE, JUAR? HIFA, 77 WS AgA,
Watfea ATAT ®R G | a8
$IIKt AT # afFawrdr, 2w Y
waga Fary ¥ fag Iwd § AW
EGEGE: 6 I (i) O K Lo TR
w@dr arfge |+ dfew gaF welarg
SO G G I (S VI R E 0
agt & ... (wEaw) ...

MR. DEPUTY CHAIRMAN: Mr.
Reddy, you may continue tomorrow.
We are now taking up the Resolution.

Now Mr. Buta Singh to move the
statutory resolution, .
' STATUTORY RESOLUTION IN

PURSUANCE OF ARTICLE 219 OF
THE CONSTITUTION

THE MINISTER OF HOME
AFFAIRS (SHRI BUTA SINGH):
Sir, T beg to move the following Re-
solution:

[RAJYA SABHA ]

e

of Article 249 of the
Constitution
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That this House do resolve, in.
pursuance of Article 249 of the
Constitution, that it is necessary in
the national interest that Parlia-
ment should, for a period of one
year from 12th August, 1986, make’
laws with respect to the following
matters, namely: —

Public Order (but not includ-
ing the use of any naval, military
or air force or any other armed
force of the Union or of any other
force subject to the control of
the Union or of any contingent
or unit thereof in aid of the civil

- power) (Entry I of List II—State
List.) ;

Police (including railway and
village police) subject to the pro-
visions of entry 2A of List T
(Entry 2 of List II—State List.);

Prrisons, reformatories. Borstal -
institutions and other institutions
of a like nature, and persons de-
tained therein, arrangements with
other States for the use of pri-
sons and other institutions (En-
try 4 of List II—State List.);

Offences against laws with res-
pect to any of the matters in this-
List (Entry 64 of List II—State:
List.);

Jurisdiction and powers of all’
courts, except the Supreme Co-
urt, with respect to any of the
matters in this List (Entry 65 of
List JT—State List.);

Fees in respect of any of the
matters in this List, but not in-
cluding fees taken in any court
(Entry 66 of List II—State List.).

Sir, in the context of the anti-natio-
nal secessionist and terrorist activities
in some parts of the country, conccern
has been expressed in this House as
also outside about the threat posed to
the stability, unity and integrity of
India and the need to take effective
steps to meet the situation. There are
also reports about assistance being



